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18.01.2021  In terms of the order dated 21st December, 2020 the learned 

counsel for the Respondent have filed their Written Submissions which is kept 

on record. 

 When the case was called out, Mr. Kanishk Khetan, Advocate for the 

Appellant submits that he has been instructed to withdraw the instant Appeal 

bearing no. Company Appeal (AT) (Insolvency) No. 928 of 2020.  He does not want 

to press the Appeal. The Appeal is dismissed as not pressed. 

   

    

                                  [Justice Anant Bijay Singh]  

Member (Judicial) 
 

 

 
          [Ms. Shreesha Merla] 

Member (Technical) 
 
 

 
R.N./ nn / 

 


